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SQince the Tamil Nadu Government
11d not do so, I want to know what
the Government ot India i1s going to
do ...

(Interrupticns)

SHRI G A APPAN How can you
do 1t?

SHRI BHUPESH GUPTA Sir, I
know my friend, Mr Appan, knows
very well and he 1s very learned and
his wife 1s more leained But Sir,
all that I say 1s that a constitutional
crisis 15 developing The Assembly has
been adjourned

SHRI G A APPAN No, Sir Please
do not allow him Mr Bhupesh Gupta,
you raust sit down

SHRI BHUPESH CUPTA
do you mean?

SHRI G A APPAN You have got
no right We are in the House of
elders

What

(Interruptions)

MR DEPUTY CHAIRMAN Mr
Bhupesh Gupta, we are not seized of
this problem now

SHRI BHUPESH GUPTA  Yes
Sir We are the House of elders
Therefcre Mr Appan should not be-
have hike a child What I say 1s that
the Government should come out and
say what 1t 1s going to do

MR DEPUTY CHAIRMAN Mr

Appan, you have to speak on this
now

SHRI BHUPESH GUPTA: On his
point of order?

MR DEPUTY CHAIRMAN No
On the Report of the Commissioner
for Limguistic Minonmties

SHRI BHUPESH GUPTA  He 1s
not representing the Tamil Nadu
Assembly here Let him speak on his
point of crder

MR DEPUTY CHAIRMAN There
18 no poinf of order
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SHRI BHUPESH GUPTA. Sir, 1
find that the Tamil Nadu Assembly
cannot even meet So,

(Interruptions)

MR DEPUTY CHAIRMAN  Mr.
Bhupesh Gupta, we are not seized of
this problem Mr Appan will speak
on the moticn now

MOTION RE TWELFTIl REPORT
OF THE COMMISSIONFR FOR
LINGUISTIC MINORITIES—contd

SHRI G A APPAN (Tamil Nadu).
Mi: Deputy Chairman S, we ale
now discussing the Report of the
Commuissioner for Linguistic Minori-
ties This Report 1elates to the period
1862-1570 and 1t 1s being discussed m
1972 1 have been repeatedly telling
this House that the Gecvernment
should see that any repoit that is
presented sho ild be able to help the
Government certainly and unless the
1eports are submitted m time, at
least within two or three months trom
the close of the acecunting year there
1s no use, because we are behind the
period by four or five years What
can we do then” Nothing can be done
Fortunately, Sir, the Home Minister
1s here and he should see that no
repcrt 1s submitted to the House late
and that every report that ;s pre-
sented to Parliament 1s submitted at
least within three months from the
date of the conclusion of the account-
g period Furthermoie Sir, fortu-
nately or unfcrtunately the office of
the Commuissioner for Linguistic Mi-
norities has been occupied by three
persons so far and according to the
Report unfortunately, there has heen
a break in this twice You see when
there 1s n¢ Chairman how can an
office function? Unless there 1s some
head in an organisation how can any
funcfion go on”? What was the diffi-
culty mm finding a suitable persom for
this as if we are having a dearth of
eminent people? Whan Mrs Chindia-
sekhar can ccecupy this char, anybody
ean occupv 1t What 15 the difficultv?
You could not fill up this post two
or three times consecutively Mr
Chanda was the Commissioner Mr
Malik was the Commissioner, and
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Mrs Chandrasekhar was the Commis-
sicner Mr Malik held the office irom
July 30 1957 to July 30, 1962 So,
there was a break from July 30 1962
t111 March, 1963 Then, even after Mr
Chanda had lelt office on April 24,
1966, there was another break till
Mrs Chandrasekhar took over on
27th October 1967 Mr Deputy Chair-
man 1t 1s 1eally unfortunate All
these things ate only a tall talk, and
we are being very clever i giving
cnly lhip-sympathy

The Pairliamentary Committee on
the Welfare of Scheduled Castes and
Scheduled Tiibes has been to Anda-
mans Al] these years, the Andaman
Administration has been telling the
Government that there ate no sche-
duled castes and scheduled tribes
there Why? Just to deprive them, wil-
fully, intentionally, of all the benefits
that are vouchesafed to them 1n the
Constitution When we had been there
last, 1t was represented that 75 per
cent of the population 1n Nicobar and
Andaman Islands, from Punjab, trom
Bengal, fiom Orissa, from Tamil Nadu,
1s of scheduled castes and scheduled
trikes When scheduled castes formed
75 per cent of the population of Anda-
man, 1t 18 really mischievous, malicious
on the part ol those people who are
there to deprive them of certain bene-
fits, and they even had the audacity to
say that they did not have scheduled
castes Wil} the hon Minister please
see and assure on the floor of the
House that he would take immediate
action to see that the scheduled castes
are classified as such? They do not
have even free education

Oul ot 14 languages, only three
languages—Bengal1 Hindi and Urdu—
are classified as the medium of in-
struction at the secondary stage
Mr Deputy Chairman, what 1s 1t? At
least up to the age of 14 years they
should have they mnstruction in then
own mothettongue  The Tamilians
have been fighting for a long time to
establish a higher secondary school 1n
their medium of instiuction We have
a large number of people there, speak-
mg Tamil But this thing 15 being
denied to them The hon Min.ster in
tharge of linguistic minorities, and the
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hon Minmster nNepresenting Anda-
man and Nicobar, will please see that
immediate action 1s taken to see that
the medium of instruction 15 Tamil
also up to the college level

Furthermore, here 1n Delhi, we have
at least 2 lakhs or 3 lakhs people who
live 1n slums, they hive 1n 1huggt jhon-
pries as they are called But I know
that in jhugge jhonpries except 1n
two or three places, there are no
elementary schools also The Tamil
Nadu Educational Association run
by some caste Hindus, are
levying a fee of Rs 8 or Rs 10
on these poor people, mostly
coolies Will the hon Minister please
see that the collection of fees from the
poor people, that 1s bemg done by the
Tamil Nadu Educational Assoclation
run by Caste Hindus, 1s stopped forth-
with? Will he also see that every
shuggr  jshonpr:, be 1t Bengaly,
be 1t Tamailian or be 1t Mal-
ayalam, has an elementary school at
least up to the 8th or 10th standard
I do not find even elementary schools
up to the 5th standard 1n shugg
thonpries 1 think that 1s also a mat-

ter about which he has to take some
action

In a  number

of these jhugg
thonpries, people gt

are often g
trouble Their huts are being dger‘;leo13
Iished { was told only yesterday
that near Birla Mandir, they demo-
Lished the jhuggr jhonpres of Hari-
jans They simply pay hip service to
them I am told that last week in the
Indira Market colony about 7 or 8
houses have been burnt

In our Tamil Nadu whenever there
1s some catastrophe, whenever there 15
some break-out of fire 1n a small hut
our Government immediately goeé
for help but vou have not given

them any help so far Th
matter of concern s s also a

Mr Deputy Chairman, there 1s one
more thing It 1s all right that protec-
tion has to be given to the Iinguistic
minorities but undue protection or
encouragement has also to be avoided
for certain vested interests of hnguis-
tic majority Instead of g1ving protec-
tion and safety to linguistic minori-
ties you are only trying to give undue
| representation, undye encouragement,

»
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undue patronage to the preople who
speak one particular language 1 do
not iike that We do not have any
aveision to any rel gion or language
kut we may have tc tell that imposi-
tton of anybody s language should
not be done un others That will
create difficulties OUn the one hand
reople say that thete should be one
ndtional ranguage for national integ-
ration, nat.onal unity, and on the
other this undue patronage and en-
couragement for oae religion has re-
sulted in a number of rivalries es-
pecially 1in Assam, even 1n Punjab and
1n other places We have lost 2a number
of lives during the Hind: agitation
sometime back So, please do not do
that You are also wasting so much
of public funds by gtving undue en-
coaragement to

(Interruption)

Let me sty 1t further According to
the census of 1961—that 1s the only
Regott that 1s available, I do not have
the 1971 Report—among the major
languages in  India Hindi comes
first with 123 crores and odd Telugu
comes 2nd with 3764 crores and odd,
Bengal; comes third with 3 375 crores

and odd, Marathi comes foutth
with 3275 crores and odd and
Taml comes fifth  Mr De-
puty Chairman 1t 15 alieady

1ecognised all over the world that
the oldest Indian language.the richest
Tndian language and the best Indian
language with high and ever-increas-
ing heritage was, 1s and will be Tamil
Why vont you try to encourage
either Telugu or Bergali or Marathi
or Tamil” Why dont you take the
best language lihe Tamil to be the
national language? All right, what-
ever I am saying 1s not gowng to
matter much but at least you give
protection to the minorities as 13 en-
shrined 1n the Constitution It 1s
sacred sacrosanct to try to encourage
the minority reople Do not try to en-
courage a certamn language bv giving
undue 1epresentation I do not say
Do not en~ourage’ What I mean to
say 1s If any language has to ke en-
couraged, let the people who speak
that language, let the States that
speak that particular language do it
from their own funds, State funds

Minoruties

but not from the Central revenues
It the intention ot this Minority Lin-
guistic Commuission 1s to sateguard
the 1nterests of the minority commu-
nity why dont you be sincere and
give preference to Tamil, Telugu,
Malayalam cr Marathi?® Why should
you give undue preference to those
people”? By giving moie repiesentation
yoa are tiymng to cieate moie jobs,
more employment opportunities tor
these people who speak this parti-
cular language You want to sce those
people working as typists and on all
other posts

Evian  according to the world figures,
the first language spoken by the
largest population 15 Mandarin, that
15 Chinese comes first with 500
million

Eaglish comes second Mr Deputy
Chairman, Sir, people say that they
do not want to encourage English
I do not know why m a quixotir
frenzy people reject this language,
this  international language You
know our resources are limited and
o011 ways and means ate limited and
English 15 an international language
and I do not see any reason why there
snould be a three-language rormula
Let everybody develop his educational
policy up to higher secondary level
1n his own mother-tongue and even

up to college level But Su, why
should this 1nternational language
be rejecled?” Everybody, mcluding

the President, 1s telling and other
ki1g Lig people are telling that 1t 1s
not time for us to discard English
You know, when you develop Hind:
Like that you can say so But Hindi
18 a recent language only and it has
not sufficiently developed to meet
the scientific needg and othet lequire-
ments and all these things are there
You see, last time, when I went to Bi-
ha some boys from the IIT came to
e and wept and said, “We cannnot
do anything Sir We learnt everything
in Hind1 here and vou are trying to
deptive us of the international stan-
daids 1n education for our younger
generation” Vou krow, Sir, T wanted
to know the votes for and against En
olts1 when the language Bill was
passed 1 wrote a letter to our Secre-
tary and ! wrote a letter to the Minis-
ter for Parhamentary Affairs and I
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have been referred to in this parti-
cular Repoit betore us In fact, I
want to go still further If you look
mmto the very 1ecent period, the last
two or three years, you will find that
we witnessed all sorts of immense
mass upsulges, 1mmense mass uphea-
vals 1immense mass explosions on the
language question This 1s the state to
which our count.y has come today It
1s not just a violation of this right or
that right with regard to education,
but of blood being shed Violence 1s
there, arson 1s there, looting 1s there
This 1s the depth to which the various
rroblems connected with language
have come to 1n our country Now, 1t
Is vely necessary to go nto this and
net just go mnto certain technical
things which are covered by this
Report Some of the discontent which
1S coming up 11 this country is pro-
per Their demands are very  just
with i1egard to the medium of edu-
cation, with regardl to exumination
and all these kinds of things, but
what I should think 1g far more se-
1lous and tar more dangerous, both
to the unity of our country—and 1
would go a step further—and to the
security of our country 1s the chau-
vinism displayed with regard to the
problem of language 1n various
States of India That 1s why T think
1t 15 very necessary to understand
the Iink between the problem of
linguistic minorities and the language
problem as a whole It 1s not just 4
question of linguistic minorities. but
what 1s happening to the entire lan-
guage problem We must go further
and go to the root cf these language
disturbances mn the country What 1s
at the root of 1t? If we try to go into
the root of these linguistic disturban-
ces 1n the country what we have got
to go into 1s the question of the re-
lationship of the language problem
to the most agonising problem 1n
India todav, namely, the problem of
unemployment T am not at all draw-
ing a far fetched relationship The
thing has become so direct now that
vou cannot just deal with this prob-
lem unless vou go into the root of
it and see how we can fisht 1t out
Naturally enough 1n a situation like
this who are the most active, who

Manoretees

are sometimes the most violent? It
1s the educated vouth, 1t 1s the
middle-class youth Because they are
educated naturally they can be bet-
ter organised, and the question of
therr unemploymecnt 1s raised in the
most sharp fashion Meanwhile the
fact remains thit all kinds of out-
bursts related to language today are
very directly 1in almost all cases con-
nected with the problem ol employ-
ment which 1s facing us We should
go a step further I will come to the
specific question of media and all
these things In this country 1t 1s the
Government which 1g the single big-
gest employer and 1t 1s the Govern-
ment service which 1s the single big-
gest source of employment for the
educated people 1n this country
Whether vou take the Central Gov-
vernment, whethe r you take the State
Government, whether vou go to the
district level, 1t 15 these official agen-
cltes that offer the single biggest
source of employment for the people
today

Now the minoiities must have edu-
cation They must have 1t 1n their own
language, their own medium  The
examinations must be held 1in certain
languages A certain amount of emp-
loyment must be guaranteedto the
various people But leaving aside the
question of the richts or the injustice
being done to the minonities, the crisis
1s so deep that even these languages
which are majority languages 1n va-
11ous States—are the people of those
languages getting justice?

I am deliberately raising this ques-
tion because after all the defence of
the rights of the linguistic minorities
1s connected with the defence of the
normal 1tights ot the entire people,
all people, whether they are 1n majo-
rity or rmunority What 1s hap-
pening today? My friend just
now demanded—though I do not
at all agree with 1t—that Eng-
lish should become once again the
language of national inter-communi-
cation language of education,
language of examination T totally
disagree with that but I would like
to ask why this strange kind of de-
mand from all over India that not
an Indian language but a foreign
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could not get any reply. 1
hope the honourable Minister will
please say now at least how many
votes were cast for Hindi when the
Bill was passed and how many votes
were against it. I was told that there
is no provision in the Constitution that
would say on a particular day that

this is so, as long as that is not
available .
MR. DEPUTY CHAIRMAN: Mr.

Azpan, you should wind up now.

SHRI G. A. APPAN: Yes, Sir. 1
am f(imishing now. Only one more
minute.

MR, DEPUJTY CHAIRMAN: No.
You have taken more than twenty
minutes.

SHRI G. A. APPAN: Under these
circumstances, Sir, let me conclude
by saying that the Government should
be honest 1n what they say and that
they should not ke deceittul, in other
words, not to be inditferent. You know,
Sir, in the Andaman and Nicobar
Islands the Scheduled Caste and
Scheduled Trike people are to be gi1-
ven the benefits and they should
take special steps to give them all
the benefits and to mnclude the Sche-
dule Castes and Scheduled Tribes in
the List and also to see that the
people in the jhuggi-jhonpries, the
people belonging to different lan-
guage groups, are provided education
at least up to the 8th standard. With
these words, I conclude, Sir.

SHRI S. G. SARDESAI (Maharash-
tra;: Mr. Deputy Chairman, Sir, we
have before us for discussion the
Twelfth Report of the Commissioner
for Linguistic Minorities in India. I
have not the remotest doubt that it
woilld have heen far better if we had
a more recent report before us, for
1970-71 at least if not for 1971-72. But
1 would definitely like to sav that
cven if we had a more recent report,
as we should really have had, most
probably it would tell us the same sad
tale that has been narrated on page
after page of this Report. What is
the main thing which has been stat-
ed in this Report in conclusion,
where its findings have been summa-
rised? The main thing which has
been stated therein is that the rights
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of linguistic minorities in India, even
such rights as have been granted by
our Coastitution, are being violated
by almost all the States in India.
Some of tne States have not even
accepted in principle some of the
rights which have been agreed to at
various coferences of Ministers and
oficial conferences called by the
Government. If you see the referen-
ces in this Report to the earlier
report, last years report made by
the Commissioner, it actuallv men-
tions that there is a danger in this
country of linguistic minorities be-
coming inferior citizens. This is the
kind of comment and this is the kind
of conclusion that the very official
and responsible officer has got to place
before us. There is violation of the
rights of linguistic minorities both of
those which are there in the Consti-
tution as also those which have been
a~cepted at innumerable conferences.
It goes all along the line, in respect
of education at the primary level,
ia respect of the medium of education,
1m respect of the language of exami-
nalion, in respect of employment in
Government services. In  all these
cases their rights are being violated.
This is the main thing which this
Report wants to bring out. I want to
go a sier further. Probably that was
not within the scone of this Report or
the authority of the Commissioner, but
we know that what is happening in
India today in certain parts is far
more serious in respect of the rights
of linguistic minorities. Apart from
their rights in respect of the medium
of education and employment in Gov-
ernment services and all those kinds
nf things, we find that there are parts
in India where even the life, property
and honour of linguistic minorit'es are
not being guarded. This is what is
happening. At the moment it may
have happened in Assam. In the
rast it happened in other States also.
Tt has haopened in my State where in
a chauvinistic movement, the Shiv
Sena openly attacked not only the
linguistic rights of the minorities, but
even the right to emplovment and
the right to a decent life. Sa. these
kinds of things have been happen-
ing which are far more grave and
far more serfous than thege which
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language should become the natio-
nal language It is coming because
the younger people have begun to
teel that English 1s the only language
tniough which if they are educated
they can get Governmeni service
they can get employment they
can get jobs If they do not know
English, even 1f they know Hindi,
even then the piospects of employ-
ment are not there That 1s why this
pteverted demand that Englsh
should kecome a national language
1s coming once agan in this country

DR R K CHAKRABARTI (WEST
BENGAL) All languages are equal

SHRTI G A APPAN For the ad-
vancement of scientific knowledge I
claim that

(Interruption)

SHRI S G SARDESAI Please lis-
ten to me I am not against English
bemng taught That 1s not the point I
am making a distinction between En-
glish being necessaiy for sclentific
know ledge and demanding that En-
glish should become a national lan-
guage—there 1s a gulf of difference
between the two The Russians learn
English The French learn Englhsh
Of course they have their own
language Each ccuntry has 1ts own
language which becomes the national
language of that country I stand for
the full development of all languages
in India

SHRI G A APPAN But you do not
give chance for the development of
other languages

SHRI S G SARDESAI I am com-
g to that point T am not against all
languages coming up 1n India That
too 1s related to the economic prob-
lem Now as far as enforcement of
Hind1 on other people 1s concerned,
I do not want it But how does this
sort of chauvinistic sentiment among
certain sections of the Hindi people
come up? Again 1t 1s a question of
employment They think that 1f Hindy
Fecame the national language then
naturally they would have more emp-
loxment Ultimati2lv 1t 1s employ ment
Whether chauvinism grows mn  mino-
rity languages or whether chauvinism
grows 1n majority languages, 1 both
cases the root cause 1s the same That
1s the pomnt which I want to empha-
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size Not only that, 1t 15 extremely
inleresting to £o into entire question.
Some of our regional conflicts within
the same language area, where do
they cormmme from? Today we see the
amadzing piclure of a conflict between
Telengana and the rest of Andhra.
The whole State has one language.
1 hey have one common language with
regard to education, medium of exa-
rination, services, etc Yet this thing
comes up If this evil 18 not properly
checked, 1n the cnd 1t creates contlicts
not only between the followers of
one language and another but bet-
ween the speakers of the same
language That 1s the picture which
we see today

In this conncction, what I have to
say 1s this At some othe: time there
may be a further dis ussion on this
entire question I cannot go nto de-
tails just now But I do want to say
one tning more emphatically and
that 1s this that the intensification of
this entire problem 1s essentially roo-
ted in the economic field I want to be
very clear akout the whole thing.
This Government has been consis-
tently with all its declaiations, en-
couraging aiding and abetting capita-
list develupment, 1t has been develop-
g monopolv development which
necessarilly results 1n profiteering,
blackmarketeering, inflation, shor-
tages, crists 1n production and un-
employment This 1s what 1s happen-
ing and the younger generation can-
not get emplovment the only source
where they can get employment 1s in
the government Therefore, all these
conflicts are there in Assam and in so
many other States What ;s happening
in Assam 1s sulely a very chauvinistic
movement We should all be very
sorry for it What 1s the feeling there?
The feeling 1s—leave out the Ben-
galees for the time beimng—if within
the universitv English 15 kept the
Bengalees will have a very great ad-
vantage over them because they are mn
a better economic and social condi-
tion That 1s why the 1ssue gets dis-
torted vouth gets disoriented, 1t
leads to all kinds of development So
the crucial thing to which we come 1s
this So far as the basic rights of all
the languages and the Iinguistic mino-
rities are concerned, they are very
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clearly stated in our Constitution they
have very clearly been accepted by the
numerous conferencey held by this
Goveinment What are they® Firstly,
all languages m India aie equal There
1s no single language which 1s above
the 1e3t Secondly, they must be
fully developed Thndly, with the
voluntary con.ent ot the people speak-
g the diflerent languages ot India-

with then voluniaiy consent, I want
to emphasise—steadily Hindi should
replace English as the medium of com-
mon communication Fouithly, the
mediim of education ir every State
should be manly the language of that
State with the munority rights pro-
petly guaranteed And @ifthly, in the
cervaces these kinds of diseriminations
and other things should not be there
These aic the basic principles These
have been accepted But once agam I
would like to state that within the
{ramework which 1s covered by this
Report,I am convinced that these
11ghts will not be impleinented That
15 why I want to go a step furthe: and
<av that it we want to untite this coun-
f1y, all languages should have prope;
1 ghts And there was the question of
Nepalt which had come up. They are
totally 11ght They bave demanded 1n
Darjeeling about the Nepah language.
The Prime Mamster has said that 1t 1s
not an immediate problem It 1s not
so the problem 1s there, their rights
shhuld be protected All these things
are there Even in Assam, after peace
1s 1estored the prohlem will not be
solved It can only be solved by
g 1alanteeing the rights o” the linguis-
t'c minorities 1n guaranteeing the
rights even of those people who speak
the majority language in a given Sfate
The mamn problem 1s of unemploy-
ment And we are not gcing to solve
this problem unless that 19 solved
Fifteen years ago 1t might not have
been there But precisely today the
depth of the problem 15 such that un-
less you attack it at the economic
roots, the situation is going to go
from bad to woise and we will not be
m a position to overcome 1t Leave
aside these minor things whetha
sufficient s~hools arc provided or not.
These wviolent linquistic conflicts to
day are the greatest danger t{o the

Mnorities

unmity and freedomy of this country.
That 1s why I am taking this occasion
.0 emphasise that we have got to
com2 out agawmst chauvinism, whe-
ther 1t 13 the majority linguistic
chauvinism or minority linguistic
chauvinism We have got to come out
agaimnst 1t We can successfully do .t
only 1f a frontal attack is made on
the monopolies and only if the indus-
tries are developed in such . fashion
that all the people get jobs and also
orly when a situation 1s created when
the youth will not have to look up tc
Government service and the Govern-
ment may not be the sole employer,
1t 15 only when the industrial economy
grows similtaneously that the ques-
tion of the rights ot the linguwstic
minorities will be solved

SHRI K B CHETTRI (West Ben-
gall Mr Deputy Chairman, S, des-
pite some loopholes 1n the Twelfth
tepotrt of the Commissioner for Lin-
guistic Minorities I welcome the re-
port whole-heartedly 1 thank the
Commiesioner for his keen imitrative
in projecting cven delicate matters
of 1mpoitance in detail,

In view of the nationa} integration,
the Government of India has taken
up serious measures tfor the safe-
guaids of the interests of linguistic
manorities The Government should
see that these measures ate ymplemen-
ted by the different State governments
with sincerity honesty and firm de-
termnation It 1s fruitless to adopt
serious measureg in paper only, with-
out thinking for their definite 1mple-~
mentation

The qusstion of national integra-
tion should be carefully taken 1into
consideration specially fer the hingu-
1stic minorities iving 1n the border
areas Unless their aspirations are
{alfilled the security of the country
remains always nsecure The people
who are in majority must have a broad
outlook mn life and should not treat the
minonity groups as a second class citi-
zens This can be achieved onlvy when
reople are sriritually pure in heart.
In this age of internationalism today
1t 15 a shame that we are fighting each
other and suppressing the rights of the
Imguistic minorities as enshrined mn
out Constitution
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Our Constitution provides necessary
sateguards relating to language, cul-
ture and ireedom of speech, freedom
of worship, equality of opportumty in
matters of recruitment to service, 1n
trade and commerce etec Facilities to
mmrart education in the mother tongue
of the lingumstic minorities 1s given
on the recommendation of the States
Reorganisation Commission But some
of the States have failed to implement
the same In Assam the speakers of
Bishnu Priya—Manipuri, the Speaker
of Dimasa and of Hmar and the Bodos
are not satisfied The Bengalis are not
salisfied I do not like to comment on
the 1 ecent language problem of Assam,
but T would like to <ay this much that
those who have committed atrocities
must be punished and condemned by
all of us

Now let me come to the Indian
Nepalese communtty to which T also
belong Some of them, 1t 1s repoited,
have beea driven out from Assam,
from Mizoram and from Manipur
This 1s how we love each other. More
than 50 lakhs of Nepalese are there
m India Our language 1s very rich
Tt can be compared with any of the
languages specified 1n the Eighth Sche-
dule of the Constitution

3 PM,

Dr Suniti Kumar Chatterjee had
rightly stated that Nepali 15 one of
the fittest languages which can be
included among the major languages
of India But unfortunately we have
not got the opportunity to get our
language 1ncluded 1n the Eighth Sche-
dule of the Constitution But we hope,
we are sure, we have full faith 1n the
Government, that in due course our
language will be given due recogni-
tion by our Government, at the right
time as Bangladesh was recognised
We are very grateful to the Govern-
ment of West Bengal because our
language 15 recognised as one of the
official languages 1n the three hill sub-
divisions of Darjeeling Here T would
like to draw the attention of the
West Bengal Government to the fact
that this provision be extended to the
whole of the district of Darijeeling as
recommended by the District Enquiry
Commiuttee and the late Dr, Roy.
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In the case ot Sahitya Akadem, we
nave fulhlled every condition to get
our language recognised by the Sahit-

va Akademi But so tar it has not
been accorded recoghition by ‘the
sahitya Akademi, as a 1esult ot

which there 1s a feeling of frustra-
tion among our people, especially in
the minds of litterateurs and the 1n-
telligentsia

Now I would like to draw the at-
tention of the House to another
state of Assam We have our people
there also hiving as a mnority But
the Government of Assam some-
times 1s hot giving full justice to our
people Espectally in the Dibrugarh
parliamentary constituency, at the
time of elections the names of 4,500
bona fide Nepalese people were dele-
ted from the electoral rolls The names
ot people who were casting thewr
votes rreviously for two or three
times were deleted The names ot
ex-s¢ vicemen who were born and
brought up in Assam were deleted
tiom the electoral rolls The names of
the reople who had their homes and
landcd propeity in Assam were also
deleted So I would like the Govern-
ment to nvestigate into the matter
confildentially and do justice to the
poor people—to the sufferers

All the linguistic mmorities should
be treated as backward class people
and the Government should find a
way out to sanction grants and sti-
n~nds to the students belonging to all
the linguistic minorities In our area
also, Nepalese students were getting
stipends and scholarships from the
Government But now it has been
stopped T would like to request the
Government and the Ministry concer-
ned to review it and renew 1t We have
a unversity, the North Bengal Uni-
versity I would like to request the
Government to open a new depart-
ment of Nepali there

In conclusiin, T would hike to sug-
gest a few proposals which may mini-
mise the language problem First, in
the schools the conduct of education
should be 1n the mother toncue of the
peovle of that area Linguistic minori-
ties consisting of more than 10 to 15
per cent, should be allowed to open
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their own schools with the help of
the Government In the case of
colleges, apart from the colleges who
are imparting education in the regto-
nal languages, the linguistic minor:-
ties who are more than 20 per cent
must be allowed to open colleges of
their own and 1mpart education 1n
their mother tongue And these col-
leges should be affiliated to the uni-
versities who are 1mparting educa-
tion 1n the same mother tongue 1n the
State or outside the State In the case
of university education, education
must be mmparted in the regional
languages of India, and English, and
when the time 1s very ripe, 1t must be
converted into Hindi and Hindi should

be intioduced as the national
language

Thank vou

) WA I (FACNT)  ITHATAT

wgtEs, afqam # St govaers Jmt
# a7 J1 ofr wfawre fof 08 & 9
Tremar faadt arfeg, far & A #T e
7t 3R T gfeemin & gy fafafas
qrEATiErT FAIAT A7 Ir@AT fTE Frer
Ag@ @Al & W A FTHT GAT &
fora-faa sy & st newaerw & 9
qfaFr FT AT FD gL AF gAT @A
AT 1 TAA W AEN A 3@ @ fF wrrarm
FTIGLA F H AR dF FG AT
afp fafafes mzafde miwa
foE & st&r A% aEed ogEe o
e TIFNT F FIT 7w 94T B
SHA g9 43 3@q § fF sar aF wdveT
qraa foe & zifeq 59 &1 a3 g,
SR A A Ay g afET i aga
& T g S wre w3, faie, qwE wER
AT L A0 A% g Foivd arfer gy
FMETMFAATS Awd AT w3 aF
qr3RY 72T AT FhTH €IS § qoIHEIF
wrart SR AT gfaer &7 Y aa &
FEq § f asrg F fasrga gawre foar,
TR q TR FAr wR wmr aw fw
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fegeam 7 stgr & 5 whg A0 Wy
AT JE AT E A1 ST 7 FT6r q=97 g
F——39T gaq, T W AATE CTRAT D
I o5 7y & w75 @ qfFar 78 & ) 7
AT N9 N 3T € A1 €7 Ug HIAAT TEAT
fo &t et # 7 qEAr 7wt gewaers
@ & ATl § OWEW F AgA D A

g

st AT A (I W) W
ferdt ey & AvEy & 7 TAdr e faed
FH d7 A & 7

it TYerTg FRET A AATE | TAA oY
A § A & guaar g fF awg gfow
T & o fgar S west § 1 ar
AT FeqASAF AW FT FEFIT ST &
I3 OF FAT A gl Agl WHAT g
FM AT ST G AT qHEAT E IW T AT TG
wafud & v dar B odft-alt werfee
qrEf & g ot /7 FA1E T FI, WiwE
TRETT & arx oFF T g9

1Y fergeara 4 9 3@ £ 5 #18 0&F
I+ ZHT FET FT ATAT B TG AT HFAT
&, 98 TN STIETHT & AT AT AFAT 8§,
AfFT wistt F1 7T 7 fFT F oA
AN 1w FEA & F Aoy & AT sy
TR FTHRN a9 T §, WAAT AfSqH
FTH §1 72 & | TAHT A7 FATE ° IS A
A& fr #15 wiol & @ dw ¥ 1 GE A,
a9g a7 ¥ F el sgfasar 7 aeve
FT TE & T JAST FIFA AT FIA HI
AMEAW AT AL | TW(AX EH @A &
5 ATdY & 9Ed TG O qS-AS AFAT
M 7373 TavlAr F 799 & WA
Wfern ohat § S F 77T WS FT WEA
F ALAA A & AW A H & @ FL A
AT Hifeorm ehell & 7yq =97 T Go0d
F 1 98 g S AW AT 1 T B grAe
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farfew sta Fweraer & Merey, foraam e
# qg9, STE AT B AT FA% FAFAT

71 7g oY 717 & fr w22 wadwe v ey \
\ ¥ 9 A A 1836 T AFT 1873 aF

& 0 @ m FET T A Ay &
fan 21 3|F S 32 7 64 3T Y 17 8,
FET W aF WATAT ATGTHT FT RIS G1H

garel agr &1 wifwforad Fros = ag
HiTFT T8 7 |

ofY | IS OF J1d IFT TG gaT FT 18
<@t F1fgd, fgrgeara 7 31 g70F q [y
forfera AW age fAwe J——war@ 9 M
S Tfed AFfea 7 wF & faF afr | qorewr 7 ) zwR fogwe ¥ F HT ITL AW
AFfE § A7 & &7 godr sodr awr | § ot sae §, 3w fawre & agd G
§ TFZ X AR | TF A G ZAT WA R | gF anre) ST d, arwar 7 s ey
MO F BT W A TgT FH TART | § FW AW A@ FAE G | QAT F AW
FAT & T W A~ -Q-AAE AN | 7 AW | § 70 3@F F qGE & SN F | AV AJ0 97
T IR AT B A AR B AT AN | oA qwfad § a3 ot ae aae
famd & a1z, 37 F O AG F T AT | § AAAT F AT WALA @V IF7 AT AL
AT R AT AT | ST S I GO | 37 F AW AAA Wg ) waw A oAy
HY AVEL TR FT G AT R G AT AT | AT ¥ IWHT OF WS 47 A7 & B Aar A
ST HAA AN g1 WX GRATA AT | o & 97 e /1 g, Sl & fa
FT JTFTL F 1 IR EEAT AW | qQ, LT AW F A0 7, FfHA waw §
q g1 ar ag AF ATST YT AT, AFT WK | qF-AF T ATT A T 1836 F 1873
Tg AMST § A HGA A JEAT FAM G | | gF AT AT AV FE AU AT AIFT
WA T:@ F | AT T TR B AR FEN- | qgr (S Tor A, AT AV SAY 737 Hewq@rH
Fgl It 7 1 fgar gf 8, 59 fag a7 | wwewdy § 398 w5 oA wfatemaE
qhaE & | AfFT 5 fear & Ao ot @57 | qea &, 5 124 & i 9 grEr Wi 9Tar
TZT & FAW0E | 79 F199 G364 70 4517 | o015 57 & faay sww 1 Avg &7 @ og of
TU F AT IO FHF A7 IAR A0 | 2 FF 1836 T AR HIT 1972 A% AW A
¥ 3faard #r 1A T g2 | W wAT | o FrRr A fAERF S awwrdy mfwat
ar f fafesr 7217 & qar amw & A7 | § 70 A7 @ T AT W N e
1874 § AW TTT F1 AT § TA0AT AT | | AT | JATAT AT A7 G IS AT ST
ag sfaem A & ek A oz & 5 | v ewm gl ) afEw ug w8 S wwar &
FUIA R COATEY T FTE & 18 & AT WeAA | fF ATy W w0 WY vz wiaw o1
qIFT a1 AT, & 1757 H I HGA W 1873 17 FIHT AR F a18 SGiwar
fafem e 9 18267 1 71 fafewrd g%- | #1 qgr FY ATATST FATAT TAT A 77 R
TTF F (AT AT 18267 HAH F NG, I | agr I@TT  IETAOWT =T g OAFAT E 1
qug #Aw § F18 TAw cawes fAfed | A7 1960 H W FTET ATTF ATS-HIE T
FATT ALY AT, FTE FoAH AATZ TEY AT | F20 | g2 o7 | IH AL 0F AT THR 1960
fafeor awFTe FT FTH FW & oA, q@ | A AT |y gAR AT F qefy A
qUE & A7 1757 & oAt ® fafeqr | <@ % 1w AW AqUS 07 (A 1907)
AT AAAT AT AN ATAT 100 A7 T | AT AMAR (AT T A A 70 ofarsi
T O @ A g ® A 4 | aqr (A71965), ¥ &R AT afe )

WS T HT AT FT AT Afarar &
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EiRikIREECIl .

zifwfanr & Aw ga-fefasar & s
& AT AT 09T F AT (670 F0ar g o
mEE & FTH 97 T f 1960 F FEAF
¥ qg &N, AHA QAR A-F F [GATR
#3777 wfagrn & fF 987 9v Kew qE T
§ mafgqr &1 w8 A7 =F77 A8y faar
aafear & A qwer W e g
& ot afeT argalE sfwa 7 #3
g ? g St were fefes g [ awer
quey fefrzge wer strar 2, faworglar
T femrd wT Ag AT F T8 T2 q47
qegETE AN e § WY 396 frwes
& {5 9% TG0 | 9T FY qTAAT FY SATA
S T A% I fd A8 ) wE ) wrenw
ALFTT RT3 FHATU g T T&T A9 A7
%E g, FOF WA { FT WAF 39 & 48
AMTT FET T AT K78 A1 QI E A7
Fgr q foweT AT G T AT TEY @Y
FBT T FIY HT ATHA FITAL AT AT
T & | 71 9% §T AAT | AT ASTH &
7 F1aE fwar sran g v 398 1 afa-
fFqrardy AW E, F 396 g9 a7 g9 §
TR IT AW A T Sl g o aa
"I AR FA—SATF d1E AW A1 7 AT HT
TF THA I AT UF FTAS 247 | 37 T78 1
Far avfeafs <@ | w7 AfFRT AET WA
AT 39 awg AT ag7 FafE @ ged g2
ft faoopem wedt s 1w fafqee o
ar @t =& feafy wmw <@ 1 5 7T 4%
weq % fagr e afeze a7 57 a9
A TR A T ATAT WA HeTACTHRT
FY FAFAT F ST § A&7 FHar o0, =01 araq
fezrr o, awar 1 g 14 TS w7 AR
femra &1, AT 37 wrwEET w1 g A
FT AT

TET IV A FwrT a7 fefeaaz &, oY drar
WA EAH Y, AR F AR A A
A AT FT Arstra e A |

Manorities

AW BT FEfATTT FATFT AL F1GA
g1 o0 wedt e AEr AT F0g9 g, a
faegeara & aiv oY w17 3 Sgr FL wrqr-
qier AT VEF § | WT FIT KT A A,
QAT A A AT, Al T FE TE B
IS AT @A & | AT AT AAUT
F F(9 § AT AT AT T TSH7(F H7T &1
A, e #T AT AGIRT { ST
AIAT-WTET AT <Ea € | fagre A 3a%
WAM WA W HeTGETE F(q-ATAT  FTNT
@A g | WA AW A A arsfaone
7, wedi ferpm g Ggd g, dr faT
T gredl &) #40 ZAT g0, T9 SITH
TITHT AT AT |

TAT HAT § TNE-ITR T 2T g0 ;T
fearens gz g% | AT AT F AR T
FAAAT ABAT § WX FAT A3AT g B
1960 1 AT A TH ARE TZ[ T HD TET
ZU0 | 92T S 39 qAT & §C F qfST 'Y
¥ fEq T | W ATEAF  GIACEAT AT
TR F FN A 5T | 5 AT B AT
AN g7 TS FE AT wMAT ATQr 9T
AT AT T FTATA IRAGL FT HAAT
THIT T°3 T B FEA & (707 T T ITH
Fqv wglv fwar nay, s aafma 2
AT\ ZH TG A 7 wEg@H qfaqaey
ST AR & T F1OATT A7 A2 oA
WITT AT | 5TE TG FO0e 5T T 3006
w O A G 1 27 AIqG KA R
amey &1, gafas fF gara d uw o
FT AT ASHT AL 747 | 5 T@ & 33
HER aF IN AT | T AT B AT
& F31 9% o1 WRET g, T8 WA
T & FASG FTATZH G A
AT BT GEH FIA F1 AT &H AW
T 28 FATAT AT I A1 % qifaq
@i & |er =i fafreaT wy faor ar
gAT ITF Far A1 BF ;wearw ey qar 3
AT & 0T F A AT 00 frAr § 7z q
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FGIT F AR KA A A A2
AT F AWTHT 7070 ¢ T TGfAT 2qa7
am9T 7 ooy smr

afra 29 ardi@ #1 IE= Fa1
IR AL AT 5 TETT B ] T F
AFHT SEFT AITT A F AT H AT TAY
arg & A wrgy qen w1 A
FLAT T® F fear | s fafree =y
@ 11 TET IF I AFREAT FT FOA
TET 3T, T8F TG AT FAF FA 30 HHKJAL
FT &Y @F FT qFA T | [TAH TORILT LT
g fafaer & #9909 & F170 ;T
12 fe waadt &

a9 W O TATERAAT EEE F AR

F o ST T 7 WY | §F 1911 &
AFT 51 709 § WX 71 % G799 7 QI
# srardy wifeay Y 9= g2 ¥ Srar a
TE T AT AT FY q@qT TZF 92T TS,
7g 99 SR Fgl AT | TR TY TAE 8 |
qre § daraarsST 9 o el o
wreraTeT 5T & AT AfUE 7 wE 0F
grateT =3er a9t owwmer fad
Fr ofeadlt g ® Gy wrHe fFar
st | warereT fad 7 qfeem gedidea
qTA QAT A ¥ 1911 & AA @ @
g FHET AT AR I f g 1 F
wfesrsr & & W & | 3w AT fse
L ZW fAAST F qT AT SATAT

& | e ¥ fgg IR 109 qAeEE
o W AT FIT &, forad wfeer o da
g% oY | =g ¥ w7 gEew, afreT
TEAR A | A A FE | 9 g0
g dar gy & T faet &1 e
fame w2 afedt s & & fewr
ST A FET & TEAATT TS FF T Al
& arer 2w agr 7%, {67 gawy T g8,
zafea afelt qU@ 7 S A AT §
fiF @R AT & @ WX T TEGAT AT
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ATET FTAT FHT BT FT HTATHT A7 G TS
30, S § TRAT & 591, 97 99 %9
ot | AT W § FTE A ge 9,
FE SHAT €, T §, UITH & | Hronay
fraq # 25-30 a¥ 9F M & SET 7
AN A H A4, g WA AT
AT AT IINZE 31 F AT HT 51 F
7T & FF T | TA FIE TS TG F

g9 UF 9 T AT & | 3 Z7 A Y
HraTH Hfare % oF qva< wigay gehraey
& ¥ w9 R & faams wgw fafreet
% qF ae & faq =re g, § Fwn G
F oF Afeew ufiar § g, SAFT wwo
g1, FBIX & 0F Fndr Afean fafrees
ft o, T ifer # &, o= WA
A F w7 5 g G Fer T R g
AFHA FTT AT GHIEH AT § A T
wardT | 41 fear &, wmam @ oA
TIFT AT S A9 [IH A W9 q
oifeu, a1g w197 & FA fFey 571 T9T9 T8
g HFAT |

Tt wETET i dEn qfew A
% el ? .

oY AT JTEW ¢ ST g7 | FRT SR
WHI AW F UF THo Teo To &, AT
&, S Tt 0% QT AN a7 T &, &
A FHR AT & aen wnd gers @
20-25 AT TE AN, T F A F 4
forer 5T qqT 7 SITAT Y, GAIX T HATHY
9a% §, FIE FAGT § FAHAT D AEAA
§ gw aveArT 33 g1 Al &
fprd & aden wrfady #Y q@TFAE |

qferer a7 wefifredea & | & saiwar

st AT & | 7g Fey o g B s
| srpErT @ FO qret & Ay A g
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< [ e qwar)
T TG F STA BT T T4 HA § | ATATS,
# Stgr qanfae g% A< w40 Y 615 T
F( Tg3z A1, 98 AAALE F1 ga-fefaqqs
SEGL qafaar T 7y o1, 9 T 97 |
Freafaal TN 7 TET TeAS g2 o Fg
FT AFTT AT JAT A | ATE 737 5
ffFa YT FT AT AT AL FEE( A
aF F17 |/ ol T 7@ a9 & qg uF A&y
#, faga maem #, I BT F TAN
ARTL TF A0 97 | g7 qgarT fefegwe
&2 FaEv #1 Ifem qafve s asrEy a1 7%
qErae qARESET AT AT | 98T TF
TIFET AEAT AT 7IT FT Yo o Ho,
IAT FF gAT fRar gy & W F q1 AwEa
g & =18 #7E wraret g v FvE A1 WA
ey &Y, s wg g wiaw @ s F
g FUF A, T 1 7791 37 7 FRT TH1<
Y IAFT A Wr & A 3T a7 9 q&Y
qAET FIETET FT AT AT )

TF A [T AHT F F AT AEACE )

ot gagawrafa : Fr a T N oAM
waq 25 faae & fodr &)

sft My sET - graamfa ARy,
TEH & TF GIT AR UST @ AT
1 faar w3 favey at 1 § € uw waew
T g AR gA@F a7 A g gaa
 fad wz v s faar sar =efad

oft Iqawmafy © meF o5 faaz & Ay
&1 9T 5T gaeT Ry |

N Mew @ opar? qTqT A
WITA FT qEy 9 wrtAiEwed | e
afer % waEE @ ww R

T AT |
IR * wav I 3 dmy A
AET AR FTET F AEAT F T | g a7

Muwnoritees
7z faai< § 7 smw # wafwar smr &
HETT F1 qA § agT § TAAAT q@
F foa FC a2 4 FA0 | AOAEIAL S
weT 9F § FAGT BT, IFAT A AEAACF |
FT7 FEAT7E & 55 malwar wiow & gredier
FI ITG FIS q9G T § | AV IqF NS
g fadol aeq g1 A1 IAA W@ FfEy
argrE & e fedr w1 geon fas T & a1
gafgar wror & a7 e F@ ary
F1 SO 78y fady, wrarr & g frdrd
FAR ATETA &F 1 F1, AGAN TFTaeq
F1 TAFAT F AR § FTT AT FWSA
F W T TF F73 qoer Ay, sfafwn
AEY, BT W TS WAM | &1 AT F T
FISY AT AT FY T FG G~
qar & 9 ag a1 g3 of\ querr 3w & fatoy
F qua FL A0 ST H A FT ATAT A
FY 1T T ) TF AT 5T FT TG 3@F
AT WAL RIE AN &, Y OF @NIT T AT
WA, AfEdTT OATTeT #X = AreTa
gF argg & W ¥ fyar v 3fEd,
qgaifTd g FTHa & Wil F0 o

gfezwior g 39 9§ 9147 & fF o
v 7Y wew 9 fame Afso

SHRI DWIJENDRALAL SEN
GUPTA (West Bengal): Mr. Deputy
Chairman Sir, in the context of what
has recently happened in Assam the
12th Report of the Commissioner
tor Linguistic Minorities has lost
much of its charm This has acade-
mic nterest no doubt, but let us
look at the point trom a practical
consideration This 15 not the time
for rousing passion, this 1s the time
tor rousing the conscience ot the
people of India, the Members of
Parhament and, particularly, my
triends and brothers in Assam When
Yahya Khan let loose his merciless
atrocities 1n Kast Bengal—now Ban-
gla Desh—our Prime Minister had
gone 10 rouse world conscience, I
wish her conscience 1g roused now
without a day’s delay.
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I am not here to say as to  what
should be the language of Assam;
that is a matter to be decided Ly
the Assamese themselves, But my
learned friend, Mr. Barbora, has
named the Bengali officer who was
suspended. But he has not named
any of the Assamese officers so sus-
pended.

SHRI GOLAP BARBORA: Yes, I
have named.

SHRI DWIJENDRALAL SEN
GUPTA: Yes, he has named one
against ten., And what was  Wrong
-with the Bengalis? You will remem-
ber that the Assam Assembly pas-
sed a resolution unanimously with
Assamese as the main language and
Enghsh as an additional language
for higher education. This was not
a demand of the Bengali people.
There was notawar for Bengali: the
Bengalis did not start the riots. Sir,
that particular unanimous resolution
ot the Assam Assembly sponsored by

the Assam Government let loose
this hooliganism

Mr. Deputy Chairman, it is time
that we all gathered patience and

saw things in the right perspective.

SHRI MAHAVIR TYAGI: What
was the gist of that Resolution?

SHRI DWIJENDRALAL SEN
GUPTA: Assamese and English will
be the medium of education in Col-
leges, universities, etc.

SHRT BIPINPAL DAS (Assam):
Mr. Deputy Chairman. may I correct
him? "I'he real pomnt on -which the
agitation  started was that the
Assembly proposed a university for
Cachar with their own medium and
that was rejected by the people. 1t

was on that 1ssue the agitation
started.
SHRI DWIJENDRALAL SEN

GUPLA: 1 would correct my l_earn-
ed friend. These Assamese friends
do not litke English to be medium of
education along with Assamese.

SHRI BIPINPAL DAS: It is_ en-
tirely wrong. The University decid-
ed that English should remain.

SHRI DWIJENDRALAL SEN
GUPTA: I can tell you this. It was
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never the demand of the Cachar
people that there should be a sepa-
rate University tor Cachar. My hon.
triend, WMr. Nripati Ranjan Chou-
dhury comes from Cachar and he
will ke in a better position to tell
vou. I have been fully briefed by
him and I have been given all these
papers. I am not talking in the air.
Now, Mr. Deputy Chairman, a tele-
gram has been received by me to-
day. As I have already said, let us
look at the thing in the correct pers-
pective, how severe the situation in
Assam is, how imminent is the task
before us. We have to rush to
Assam and take control of the situa-
tion, The Assam Government has
failed. If it had been in Madras or
any other non-Congress State there
would  supersion; there would
have been  President’s rule at
once. No Government has the right
to exist if it cannot assure protec-
tion to its minorities whether it is
religious minorities or it is linguis-
tic minorities. Mr. Deputy Chairman,
you will note that at no place, no-
where the Bengalis took the aggres-
sion, They were always on the defen-
sive, But what 1s the tragedy? The
tragedy is the Assam Government
officers seized the defenders’ guns
trom the Bengalis while they allow-
ed the guns in the possession of the
Assamese to continue. 'T'he minori-
ties had licensed guns for self-pro-
tection but those guns were seized
while the guns in the possession of
the Assamese people were allowed

to continue. g

You will also find that the All
India Radio was tully utilised for
the purpose of incitement against
the minorities In the note given to
me it 1s said that the A.LR. station
at Gauhati blares sinister propaganda
against the linguistic minorities, For
days together the A.IR. Regional
News Bulletin served to propagate
the cause of the chauvinist elements.
The dally commentary “Ajir Pra-
sanga” broadcast every evening at
7.15 p.M. from Gauhati served as the
propaganda piece of the jingoists.
The “Ajir Prasanga” items of Octo-
ber and November can be examined
to verity this point,.
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[Shri Dwijendralal Sen Gupta.]

This 1s this government machinery.
Let us look into what they did and
how they did it Only this morning
I got a telegram from Calcutta. I
know the lady who has sent me the
telegram. She is a public worker
and a social worker. I believe my
triend, Mr, Golap Barbora, will also
know that lady. She was also a co-
worker 1n his party, It reads:—

“Reports of atrocities on Bengali
speaking minorities specially wo-
men pouring from Assam stop urge
security enquiry stop compensation
to victims—Sagarika Ghosh Secre-
tary Jativa Mahila Sanghti 64B
Harish Mukherjee Road Calcutta
26”.

She 1s a very responsible lady.
She 18 an educated lady. What has
this language got to do with the wo-
men-folk? 1 can tell you, Mr. Deputy
Chairman, about one very influential
political leader ot Caleutta, He is a
member of the Congress Planning
Commssion now. He is an old revo-
lutionary. He 1s the editor of a week-
lv  paper He showed me twelve
letters. One letter was to this effect.
His son had written to the mother;
“Immediately atter reading this, you
burn it so that it does not go to the
other side.” The mother handed over
the letter to that friend of mine A
hundred Assamese voung men, most
ot them anfi-social, came. 1 know
there are very good people, very
sane people, ke my friend. Mr.
Barbora or the friend there., Mr,
Bipinpal Das, but all are not so. The
anti-social elements took the upper
hanidl. They demandad the young
daughter of a Bengali engineer.
The demand was: We want your
girl. That was their demand. Mr De-
puty Chairman, we are here talking

Minorities
report of 1971 of Assam on the ques-
tion ot language ke published. I am
reliably told that 42 per cent only of
the population is Assamese-speaking.
Forty per cent 1s Bengali-speaking
and 18 per cent are tribal people.

SHRI BIPINPAL DAS: Mr, Deputy
Chairman, may I quote the census
figures?

SHRI DWIJENDRALAL  SEN
GUPTA: He can quote. He can quote
any absurd hgures.

SHRI BIPINPAL DAS: I quote the
census figure ot 1971,

SHRI DWIJENDRALAL SEN
GUPLA: Has it been published? Tt
has not been published,

SHRI BIPINPAL DAS: | may en-
lighten Mr. Sen Gupta. The census
figures are 61 per cent Assamese-
speaking: 19.8 per cent Bengali-speak-
mg: and b per cent Hindi-speaking
and the rest.

SHRI DWIJENDRALAL SEN
GUPTA: Wherefrom have you got
the census figures? Has it been pub-
lished? I say, let it be published. It
chould be published. My informa-
tion 1s that it has not been publish-
ed. The point is not that. The point
1s how do we control the situation.

I have certain suggestions. What
this report has said, let it be there,
let it be faithfully implemented by
the Government, if any Government
exists, 'L'he second thig is I have
also intormation that the diehard
Assamese do not consider Shri
Sarat Sinha., who comes from Goal-
para to be a proper Assamese,

SHRI BIPINPAL DAS: I strongly
protest against this. Shri Sarat Sinha
is hundred per cent Assamese,

SHRI  DWIJENDRALAL SEN
GUPTA: He comes from Goalpara

ot the minorties’ language. What is
thig minorities’ language business?
It is a question of protection of
minorities. We are told about the
human rights, and yet Yahya Khan,
through his army, molested the chas-
tity of ladies in Bangladesh He was
ruthlessly  killing  the Bengalis |
there. It is a miniature form of the '
same here T demand, let the census

which is considered a predominantly

| Bengali district. The Congress Presi-

dent himselt gave out in Calcutta
through a reporter of Jugantar,
Shri Maherndra Chakravartly, that
he cannot 1mitiate any enquiry
yagainst the killing, of Bengali stu-
‘dents kecaus in that case his Gov-
ernment will topple. Judicial en-
quiry has been instituted, ordered,
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against the killing ot Assamese stu-
dents, but though so many Bengali
students were killed, there was no
judicial enquiry ordered. Why?

SHRI MAHAVIR TYAGI Was 1t
specthically mentioned like that?

SHRI DWIJENDRALAL SEN
GUPTA It was specifically mention-
ed,

SHRI BIPINPAL DAS Sir, wrong
informations are given to the House,
which 1s not fair So tar two Enquiry
Commuissions have been ordered be-
cause they were murder cases kor
subsequent cases the matter 1s under
consideration and the proposal 1s to
have a judicial enquiry

SHRI DWIJENDRALAL SEN
GUPIA bir, you will ind also one
tact So lar as this question 1s con-
.cerned, let us have the facts from
the Assam Government You can ask
through the proper channel how
many Bengali othcers have b en
suspended, how' many Assamese ofh-
cers have been suspended

SHRI MAHAVIR I'YAGI+ My
frrend must know that there can b2
no (Commission tor specitically en-
quiring about the murder of Assa-
mese only That 1s not possible

SHRI DWIJENDRALAL SEN
GUPIA  You will bear with me
that 1t must not be an enquiry
about the murder of X and not

about the killing ot Y It must be an
enquiry tor the killing of any man,
X or Y Let them say that they
have 1nstituted this enquiry to go
into the question ot riot in particu-
lar areas and to find out how many
Bengalis have been killed and how
many Assamese have been killed
Let us have the figures Let the
figures speak tfor themselves

Here 1s a paper, I am reading
from the Times of India dated
5-11-72 Tt all goes to the discredit
ot the Assam Government “Assam
Government puts curbs on flights
trom riot area Air Service with-
drawn” Because the Air Service
people were assaulted and murdered
Just for nothing You wull find at
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I the top ot the page that the Assam
| Government withdraws Air Service
I trom ri0t areas 'Lhe question 1s
this Things cannot be minimised by
my triend speaking either from the
opposition or irom the other side [
am 1n the middle Let us have facts
Let us find out tacts, and always
facts will speak Ior themselves

Mr Deputy Chairman, you know
Bengalis have so long been very
very disciplined They are not play-
ing 1mnto the hands ot reaciionaries,
1ecactionary elemenls There are ele-
ments who wanted to create trouble,
kut good citizens among the Benga-
lis are still there But I cannot for-
get that in 1960 when there Wwas
this language riot and killings of
Bengalis indiscriminately took place,
Bengalis retalhiated by knocking out
the teeth of the late Shr1 Haresh-
war Goswami, but ot course he was
ultyrmately <aved by the Bengalis
lhat does not help us Let us not
go back to those days Let us not
teel in those terms But it 1s  the
responsibility of all good people of
Assam to be aware ot the squence
that might {ollow

Sir, I am giving some suggestions.
(a) Immediate dismissal and arrest
of all those ofhcers, high and low, 1s
the first pre-requisite not only for
the restoration and the strengthen-
ing of peace but also tor preventing
the recurrence ot such atrocities (b)
Immediate suspension of such edu-
cationists like the Principal, Assam
Medical College, Dibrugarh and other
protessors, teachers, demonstrators
and wardens of numerous nsfitu-
tions 1n the Brahmaputra Valley
who conmived with the rioters to
victimise students of linguistic mino-
rities  Ste;s should also be taken
aga'nst the university, college and
school teachets who propagated pre-
judice against the Bengalis The
Vice-Chancellor ot the Gauhat: Uni-
versity 1s also a party to the nefa-
rious campaign Bven aiter the grue-
some tragedies, he presided over a
meeting ot the University kxecutive
Council 1n the first week of Novem-
ber, which condoled the deaths of
only the four Assamese boys, accord-
mg to a report in the Assam Tribune
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and no condolence was offered even
tor the late Dr, Mamsh Das, a post-
graduate student of the Assam Medi-
cal College, Dibrugarh who was
murdered by a riotous mob (¢)
Punishment of the AIR staff at Gau-
hati responsible for converting the
Gauhat1 station 1nto an organ of
nngoists (d) Effective measures to
stop vitriolic campaign in the Brah-
maputra Valley press. (e) Imposition
of punitive tax on rioters (f) grant-
mmg of adequate relief, compensa-
tion and protection to the riot-vic-
tims. (g) To ensure a feeling of se-
curity among all the sections of the
lingwistic minorities 1n the Brahma-
putra Valley and (h) a judicial in-
quiry and probe through the Cen-
tral agencies 1nto all the happenings
with a view to hnding out the cul-
prits and bringing them to book

SHRI M M CHOUDHURY
(Assam): Sir, while discussing this
Report, the Assam incidents figure
largely. 1 have no mind to accuse
anybody | want to place before the
House a few facts so that the Mem-
bers can understand the position in
all 1ts proper perspective In 1960
when the Assam Lianguage Bill was
itroduced in the Assam Assembly,
there was an agitation and ultimate-
ly the matter was squared up and
1t was decided to have Assamese as
the State language of Assam For
the autonomous hill districts English
will be the language tor district ad-
ministration purposes anc in Cachar
which has a predominantly Bengalee
population, the language was decid-
ed to be Bengalee Many of us at
that time thought that there would
be an end to such bickerings, kil-
lings, agitations and every other
thing But unfortunately, some
people took the cue trom the dect-
sion to introduce the regional langu-
age as the medium ot instruction in
the university on the recommenda-
ton of the Kducation Commission as
also on the decision made by the
Vice-Chancellor 1n a conference

Sir, 1n 1969 1t was decided on all-
India level that the University
medium should be switched on to
the regional language After that the
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wotk started This decision was to
be given effect to from the 1972 aca-
demic session After that the Gov-
ernment of India and the University
Grants Commuission sanctioned Rs.
one ciore to the Assam Government
tor the development of Assamese.
The work was entrusted to the two
Universities ot Gauhati and Dikru-
garh They were instructed to comptle
text books 1n Assamese Therefore,
the 1mpression then created was that
the Government ot India had 1n
their mind only one regional langu-
age to be mntroduced as the medium
of mstruction in the University

The work started The academic
session was drawing nigh It was
already June The session starts mn
July ‘lhe two Unversities decided
to mtroduce Assamese as the medium
of instruction for the universities
They also decided that English would
contlnue as an alternate language
1t meant that those who could not
switch over the Assamese for vari-
ous reasons could continue their
work 1n Enghsh That was the idea
of the university resolution That re-
solution was objected to by the As-
samese as well as the Cacharis The
matter was taken to the Supreme
Cowrt by the Law College of Cachai.
lhe complaint was that the Unwver-
sitv had no right to prescrite the
medium of instruction and 1mpose
1t Similarly other colleges also agi-
tated the matter 1n the Supreme
Court When the signs ot agitation
were Visible alil over the Govern-
ment ot Assam thought that per-
haps that was the time when they
should decide as to what should be
the medium ot instruction in Univer-
sities S0 on the 23rd September last
there was called an emergency ses-
sion ot the Assam Assembly In that
meeting. a resolution was passed
clearly stating that Assamese would
be the medium of instruction for the
colleges ot Assam But in Cachar
the people were reluctant to accept
Assamese as the medium ot instruc-
fion and they decided to move the
Government of India for opening a
separate University tor Cachar

That was the Resolution passed by
tpe Assam Assembly on the 23rd
September, Mr Sen Gupta has
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twisted this fact and 1 do not know
tor what reasons he has not men-
tioned the Assembly Resolution in
toto. But tor his
that if he 1s briefed that way he is
wrongly briefed. ‘Theretore, all his
briets aire based on wrong assump-
tions and tased on talsehood Now
this Resolution was resented by the
students In the meantime, the
sSupreme Court passed a judgment on
the Gurucharan College case In
that judgment the Supreme Court
observed that no cause ot action has
arisen and as such, they have noth-
ing to intertere with the decision of
the Uniwversity Academic Council,
'L heretore, the petition moved on
behalf of the Gurucharan College
was outright rejected Now the boys
were agitated They found that the
Unwversity Academic Council has
passed a resolution declaring Assa-
mese as medium of 1nstruction at
the university stage, and at the same
time. the Supreme Court has passed
a judgment saying that they have
nothing to 1interfere with the deci-
sion of the Academic Council of the
Gauhaty University 'L'herefore, they
rightly or wrongly felt that it 1s the
Assam Government which is stand-
ing 1n the way. So, they started an
agitation against the Government of
Assam and their demand was with-
drawal ot the Assembly Resolution
and declaration in unequivocal terms
that the decision of the Gauhati Uni-
versity Academic Council will ke
implemented in ftull and all facilities
to the uniwversity tor the implemen-
tation of the decision will be given

But when this agitation was start-
ed on behalf of the students an-
other agitation was started mn Ca-
char. The Cachar people outright re-
jected the offer of a separate uni-
versity tor the district of Cachar;
1 do not know tor what reasons Mr.
Sen Gupta might know the reasons.
I do not know the reasons as to
why the Cachar people were oppos-
ed to a separate umiversity in Ca-

char District with Bengali as  the
medium of instruction.
SHRI DWIJENDRALAL SEN

GUPTA: Because they do not like
to be outside the other Bengalees in
the different districts.

correction, 1 say !
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SHRI M. M. CHOUDHURY: There
1s the troublec The Cachar people
took up the guardianship ot the
other Bengalee people Iving 1n
other parts of the State, namely, the
Brahmaputra valley. ¥rom their side,
there was no demand whatsoever
except in the case of Lumding Col-
lege where a case 15 pending in the
Supreme Court, Fiom the other
Bengalee leaders and students—it
must be admitted to their credit—
there was no agitation. But the
agent provocateurs were there. They
tried to toment trouble, Therefore,
when the decision tor having a
separate university in  Cachar was
rejected by the people tor whom 1t
was meant, what can the Govern-
ment do? 'T'he Government by their
resolution could not satisty either
the Cachar people or the Brahma-
putra valley people.

4 P.M.

SHRI N. R CHOUDHURY
(Assam): On a point of order. The
Cachar people have rejected the uni-
verrsity  tormula tor Cachar only
because the ag:itation was that Ben-
gali should be one of the media of
instruction . .

MR, DrPU!Y CHAIRMAN:
not a point of order.

SHRI M M CHOUDHURY: What
I said was this I do not know with
what authority the people of Ca-
char assumed guardianship of the
Bengali people lhiving outside Cachar.
That 18 my point.

SHRI N. R CHOUDHURY: Sir,
there is a point of order in what
I sad ...

MR DEPUTY CHAIRMAN: It 1s
not a point ot order. Anyway, 1f he
yields. you can interrupt him

SHRI M. M CHOUDHURY: No,
Sir, I am not yielding. What I say
1s the agitation trom the side of the
students was that in every State in
India different linguistic groups have
been residing There are different
hnguistic groups in  West Bengal,
There are diflerent lingustic groups
in Tamil Nadu. There are different
linguistic groups mm Gujarat, There
are different linguistic groups in

It 18
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Maharashtra, in Uttar Pradesh, in
Punjab, in Haryana, in Bihar, in Orissa
in all the States. When the students
find that in all these States only the re-
gional language has been adopted as
the medium ot instruction in the uni-
versities, they ask as to why an ex-
ception is made in Assam. One argu-
ment has been advanced by my
friend, Mr. Sen Gupta and also by
my friend, Mr. Nripat Eanjan Chou-
dhury . ..

SHRI BRAHMANANDA PANDA
(Orissa): kor your information in
Orissa we do not have Oriya as the
medium of instruction in the uni-
versities.

SHRI M. M. CHOUDHURY: it 1s
an all-India policy. If they have not
already fallen in line with the all-
India policy, when the time comes
they will have no other alternative
but to have Oriya as the medium
of instruction. They canriot switch on
to Telugu, they cannot switch on to
Bengali, although other linguistic
groups are there in sufficiently large
numbers. There are a large number of
Telugu people; there are a large num-
ber of Bengali people. The Oriya
people are proud that Netaji Subhas
Chandra Bose was born in Cuttak and
had his education in Orissa. There-
fore, when Orissa also has to declare
regicnal language as the medium of
instruction, it will have no other
alternative but to introduce Oriys.
Therefore, the argument of the stu-
dents is as to why you agreed to
make an exception in Assam. And
this was a heavy, a strong, argument
which was very difficult to outdo.
The Assam Government tried to find
an acceptable formula, but that at-
tempt failed. In the meanwhile a
bundh was declared on the 5th Octo-
ber. The trouble started in Assam on
the 5th October because of the declar-
ation of bundh by the students. And
on that day the people observed
bundh. No incident was reported ex-
cept in one place where it was very
unfortunate that a boy of 15 was
killed. That boy had nothing to do
with the problem there at all. That
boy Rad not indulged in any violence.
Till then_no violence was reported;
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no case of arson was reported; noth-
g of the kind. But unfortunately
there was a tussle and as a result of
the tussle the boy was killed. That
formented the trouble. And although
the students tried to maintain the
agitalion 1 a peaceful manner they
could not do so. That was because it
went to the hands of the masses. Any
person who has seen the mass up-
surge of Assam will, I think, be sur-
prised because this was seen only dur-
mg the struggle for independence
which was unprecedented and ladies
of 85 years of age came cut into
the open and started hunger strikes
and satyagrahas. Even Mahatma
Gandhi, the symbol of non-violence,
could not keep the moment strictly
non-violent. And there was violence.
Similarly, in this case also there was
violence and that was taken advant-
age of by anti-social elements. It was
very unfortunate that as a result of
that violence a few people were kill-
ed, many houses were burnt and lot
of damage was caused to property.
But it goes to the credit of the
Government of Assam that they did
their best to maintain law and order
in all the places. But as it is evident,
they could not cope with the situa-
tion. They tried to protect and guard
the industrial and trade centres.
When the movement spread to vil-
lages, it is a fact that in certain places
the mob had their way, and as a re-
sult anti-social activities were indulg-
ed in. But the Government tried to
quell the riots. They extensively de-
clared curfew in the towns and mar-
ket places. They liberally used the
previsions of the Maintenance  of
Internal Security Act. They also
started specific cases against the cul-
prits. Shri Sen Gupta said that the
Government have not initiated any
judicial inquiry. If necessary that also
will be announced. But at the mo-
ment, daily culprits are being round-
ed up and Police and Magistrates are

making enquiries to find out cul-
prits . .
SHRI DWIJENDRALAL SEN

GUPTA: On a point of order. Here
is Shri Om Mehta sitting. Dr. Shan-
kar Dayal Sharma and he went to

Cachar. Their car was stoned by the
Assamese.
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SHRI M M CHOUDHURY. I will
give the reply. Our Congress Presi-
dent, Dr Shankar Dayal Sharma ac-
companied by the Minister of State
for Parliamentary Aftairs, Shr1 Om
Mehta, visited Cachar They were
accompanied by the Chief Minister
The Chiet Minister was conironted
by a mcb and ultimately he had to be
taken away to a safer place 1n order
to save his life In the heart of
Cachar, there was a riotous attack
on the Chief Minister and Shri1 Om
Mehta and Dr Shankar Dayal Sharma
received 1njuries They came back
to Dell as injured persons and their
car was damaged and 1t was not dcne
by any Assamese petson and it 1s a
wrong thing to say so and it 1s wrong
on the part of M1 Sen Gupta to say
so I have already submitted that M
Sen Gupta has been wrongly briefed
and 1f he would have been briefed
properly, then, Sir, I am sure he
would not have made all these 1rrele-
vant uttcerances here

MR DEPUTY CHAIRMAN Please
wind up now

SHRI M M CHOUDHURY Now,
Sir, Mr Sen Gupta began his speeca
prefacing 1t with the remark that
this 1s the time not for rousing pas-
sion but this 1s the time fcr pacify-
ing passion Yes, 1t 15 a fact But,
Sir, 11 15 easy to say so sitting here
i the copious room ol the Rajya
Sabha But I am sorry that ncne of
those leaders who briefed Mr Sen
Gupta did 1t properly My friend Shn
Nirupa Ranjan Choudhury has come
from Assam only the day before yes-
terday and he has come with a bundle
cf facts to reproduce them on the
floor of the Rajya Sabha But he could
not

MR DEPUTY CHAIRMAN Please
wind up You have taken more than
twenty-five minutes

Shri M M CHOWDHURY I think
we do not mean seriously tc bring
peace We even now are directly or
indirectly indulging 1in the act of
fomenting trouble, not 1n quelling
the trouble Sr T am very grateful
to the honourable Members who have
taken part in this debate and made
references to this 1ssue and more
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particularly to my friend on my right,
Mr Pranab Kumar Mukherjee, for his
sober and calm analysis of the whole
situation This 1s the way wn which
we should try {o meet the situation
My feeling is that a deep injury has
been inflicted on the social hife and
that injury we must try to heal and
the sooner it 1s healed the better 1t
1s for us Therctore, Sir, my appeal
to my friends 1s that we should work
unitedly, jomntly and with one pur-
pose 1n mind to bring peace to the
disturbed State of Assam and if we
succeed 1n this we shall be streng-
thening the integrity of India and if
we fail, we shall be weakening the
mtegrity of our country, which will
ge suicidal for all of us Thank you,
ir

MR DEPUTY CHAIRMAN
Shyam Lal Yadav 1s nct here,
now the Minister will reply

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) Mr Deputy
Chairman Sir, I am very much
thankful to those Members of this
House who have taken very keen in-
terest 1n the debate on the subject

Mr
So,

Sir from the beginning the prob-
lem of linguistic minorities has been
there 1n our ccuntry, both before the
reorganisation of the States and even
after the reorganisation of the States
Sir before the reorganisation of the
States, there were multi-hingual States
wheremn there was cne State langu-
age or the language spoken by the
majority of the peonle there and, at
the same time, there were quite a
number of other linguistic minorities
With a view to having linguistic States,
the States Reorganisation Commaission
was appointed and as per their re-
commendations the lLinguistic States
were created But, Sir, even after-
wards 1t has not solved the problem
of the minorities One language may
be predominant in cne State, but, at
the same time there are some lingus-
tic minorities 1n that particular State
For example, in West Bengal Bengah
15 the State language But there are
other linguistic minorities also there
S milarly, in Assam the predominant
language 1s Assamese language but
there are quite a large number of
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Linguistic minorities also This 1s the
case 1n almost all States Hence the
framers of the Constitution also had
this fact in mind and they provided
so many safeguards in the Constitu-
%%n itself—Articles 29 30, 347 and

Sir, at the t'me of the formation of
linguistic States there was a fear that
linguist ¢ minorities may be tfaced
with difficulties So special provisions
were 1ncerporated in the Constitution
by the Constitution (Seventh) Amend-
ment Act 1956 They are Articles
350A and 350B Article 350A says

‘It shall be the endeavour of every
State and of everv local authority
within the State to provide ade-
quate facilities for instruction 1n
the mothertongue at the primary
stage of education to children be-
longing to lLinguistic  minority
groups, and the President may is-ue
such directions to any State as he
considers neccessary or proper for
securing the provision of such faci-
Iities ”

And Article 350B(1) says

‘There shall be a special Officer
for linguistic minorities to be ap-
pointed by the President”

Article 350B(2) says

“Tt shall be the duty of the Spec-
1al Officer to investigate all matters
relating to the safeguards provided
for Linguistic minorities under this
Constitution and report to the Pres:-
dent upon those matters at such
mntervals as the President may
direct, and the President shall cause
all such reports tc be laid belore
each House of Parliament and sent
to the Governments of the State
concerned ”

This shows Sir that the problem
of the limmgustic minorities existed
and provisions were raade 1n the
Constitution 1tself The Commissioner
for Linguistic Minorities 15 vested
with the power of going and meeting
people and hearing complaints of
linguistic mincerities 1n each and every
State and report to the President
Not onlv that The comulaints that are
reecived are sent to the State Govern-
ment for redressal So the office of
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the Commissioner has been dcing a
very useful work in this regard But
for such an office, 1t would have been
difficult for us also to know the actual
tacts or the complaints of hnguistic
minorities and we would not be 1n
a position to discuss all these matters
01 the floor of bcth the Houses of
Parllament So it 1s through that
ofi~e that the Parhament 1s seized
of the problems of linguistic mino-
rities and 1t 1s then only that we can
bring pressiire on the State Govern-
ments to 1mplement the safeguards
guaranie d by the Constitution Sir,
this 1s one aspect of the provisions of
the Constitution

Thcre 15 a second category alsc that
1s comprised of other safeguards
Apart from the safeguards provided
in the Constitution, there have been
other forums as well—the decisions
cf the State Education Ministers’
Conference, the Zonal Council the
Chief Ministers’ Conference, and so

on They have often met and
considered  all the problems
arising out of the grievances of

linguistic minorities, and some deci-
s ons have been reached With the
ccnsent of the Chief Ministers some
agreements hive taken place and they
are also to be implemented By and
large T wight say that there has
been a steady improvement in the
aitustion and the number of the com-
pla nts that we used to hear betore
the aprointment of the Commissioner
cr at the initial stage has become less
and less Though there may be some
mstances of the Assam type that we
hear now by and large the situation
has imnroved and the States have be-
gun to realise the difficulties of lin-
guistic minorities and they have been
trying their best to redress them
T might go 1n detail about the imple-
mentation of the safeguards for the
linguistic minotities because manv
Members have dealt with the imple-
mentation The provisions are there
but the implementation 1< not so
good that was the view of most of
the Members As regards the question
of 1mplementation 1s concerned ac-
cording to the article 350A of the
Constituticn which I have already
dealt wath,
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“it shall be the endeavour of every
State and of every local authority
within the State to provide adequate
facilities for instruction in the mother
tongue at the primary stage of educa-
ticn to children belonging to linguis-
tic minority groups. For implementing
this constitutional safeguard, a work-
able formula has been evolved at na-
tional level which provides that ar-
rangements must be made for instruc-
tion in the mother tongue by appoint-
ing at least one teacher provided
there are not less than 40 pupils in
the whole school or 10 such pupils
in a clasg desirous of receiving in-
struction in their mother tongue. All
State Governments excepting J & K
and Nagaland have implemented this
decis:on. However, the Government
of Assam have reserved to themselves
the right to recognise or not any
mother tcngue as the medium of
instruction even if the stipulated
number of pupils are forthcoming.
In Orissa the facilities for instruction
in the mother tongue are limited to
minority schools exclusively function-
ing for them. In Haryana use of Pun-
jabi has been permitted to some pri-
vate schools. In Punjab only private
schools have been allowed to continue
the medium of instruction of their
choice. In Himachal Pradesh there are
some orders for imparting instructions
through Punjabi only. So far as the
Union Territories are  concerned,
Dadra and Nagar Haveli and Pondi-
cherry have implemented this ar-
rangement. The Delhi Administration
have relied on article 300 of the Delhi
Education Code whereby facilities are
provided for instruction through the
mother tongue.

Sir, under the agreement that was
reached, an advance register for the
linguistic minorities had to be main-
tained. So, in accordance with the
suggestion also of the Commissioner
for Linguistic Minorities in this res-
pect, orders have been issued by all
State Governments excepting Punjab
and J & K for opening of advance
registers in a schocl.

I may not go through all these im-
plementation measures because it may
take more time, even we may have
1o continue the debate till tomorrow,
but I will be very brief.
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As regards the secondary education,
with a view te providing mother ton-
gue as the medium of instruction in
the minority languages, the agreed
safeguard at the national level ig that
there should be a minimum strength
of 60 pupils in the last four classes
of the Higher Secondary stage and
15 pupils in each such class. All the
State Governmenls with the excep-
tion of Haryana, Himachal Pradesh,
J & K, Madhya Pradesh, Nagaland,
Punjab and Uttar Pradesh have ac-
cepted the formula cf 15—60 and issu-
ed instructions for implementing this
arrangement. In Haryana, Hindi is the
medium of instruction in  Govern-
ment-managed schools. However, they
have permitted the use of Punjabi
as medium of instruction in some
private reccgnised schools where it
existed in the erstwhile  united
Punjab. In J & K, English is the
medium of instruction. However, So-
cial Studies can be learned through
the medium of Urdu. English or
Punjabi. In Punjab, Punjabi has been
made the sole medium of instruction
in all Government-managed schools,
Hindi has been permitted tc continue
as the medium of instruction. 1In
Uttar Pradesh orders have been issu-
ed for providing facilities for instruc-
tion through the mother tongue of
linguist ¢ minorities, if desired by 1/3
of the pupils of the school, The State
Government have decided to publish
these facilities. Sn far as the Union
Territories are concerned, Delhi,
Dadra and Nagar Haveli and Pondi-
cherry have issued such orders.

This is the position as regards the
education of the linguijstic mincrities
at the primary and secondary school
level is concerned. Sir, as far as uni-
versity education is concerned there
has been a national policy on that
also and that was placed before
Parliament  The naticnal policy is
that urgent steps should be taken to
adopt regional languages as media of
education at the universitv stage,
that suitable courses in Hindi and/or
English should also be available in
universities and colleges with a view
tc improving the proficiency of stu-
dents in these languages up to the
prescribed university standards and
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that establishment 1n non-Hind. States
of colleges and other institutions of
higher educat'on which use Hmd: as
medium of aducation should be en-
couraged Another decisicn 1s that
the study of Enghsh deserves to be
specially strengthened and that every
effort should be made not only tlo
protect the rights of minotities but
also to promote their educationcl
interests This 1s the national policy
on higher education

Many Members have dealt with tl e
situation 1n some parts of Assam, of
course rightly so because th:s has betn
agitating the minl of cur people and
there have been a lot of disturbances
in the student world and outside
Therefore 1t 1s natural that they
have dealt with this rroblem at great
length Most of the Members hive
made very conflicting statements in
this regard I would like to state the
coriect posttion here about the langu-
age 1ssue 1 Assam At present thete
are two umversities 1n Assam, nam -
ly, the Gauhat:i University which
covers certain portions of Assam
Manmipur Nagaland Mecghalaya and
Mizoram and Dibrugarh University
which covers the Districts ¢f Upper
Assam The gquestion of media of n-
struction 1n the Gauhatt University
has been a subject of controversy for
guive sOme time In 1968 the Acadc-
mic Council ol the Gauhati Universi-
ty prcposed to have a number of
regional languages as media of 1n -
truction but no final decsion wcs
taken The question was again ratsed
m 1970 but 1t was agamn put oft Oa
June 6, 1972 the Academic Counc:l
of the Gauhati University took a de-
cision to permat Bengali <tudents to
write their answer paoers 1n Bengal
while continuing with Assamese and
English as the medium of instruction
from the Academic Session 1972-73
On 12th June 1972 the Academic
Counall decided 1n partial modifica-
tion of their earlier decision that (1)
Assamese would be the medwum of
instruction tn coll ges under the juris-
diction of the Gauhati1 University ()
English would continue as the alter-
native medium of mnstruction till such
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ume not exceeding ten years, (1) a
student would have the option to
answer either in Assamese or in Eng-
lish in the Univeisity examination.
The Dibrugarh Univeisty alsc aecided
that the medium ot mstruction should
be Assamese for pre-University course
liom 1972 and tor degree ccurse from
1474 and that the answer scripts can

be written either in Assamese or in
English

On 241d September the Assam
Legislative Assembly passed a Reso-
lution that the medium of instiuction
in the Gavhati and Dibrugarh Uni-
versities should be Assamese with
alternative provision for English and
that Cachai should have a separate
Umniversity.

For appreciating the rationale be-
hina the decision of the Academic
Council taken on the 12th June 1972
one has to bcar mn mind the national
poiuecy on Education It was also prob-
ably thcught that i1t may not bo feasi-
ble to ask the students to write their
answers 1n a language through which
they have not been taught in their
classes Perhaps that might have been
the intention behind the decision of
the Academic Council

Assamese 1s the official language of
Assam The State Government desir-
ed to develop this language and to
muake 1t the medium of instruction in
the Universities so that its admuinis-
trators should be well versed 1n the
language and should be capable of
running the admimstration through
the medium of Assamese A large
number of Bangalis living 1n Assam
are bilingual They have studied
Assamese and understand 1t very well
With a view tc enabling them to take
part in the State admimstration 1t
was probably consideied necessary
that they should have profictency 1n
the official language As regards the
study of their mother-tongue, that s,
Bengal all facihities for the purpose
are available at the primary and
secondarv stases of education From
the 12th Report of the Commissioner
for Lingwistic Minorities 1t  appears
that during the year1967-68 at the
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primary stage the number of schools .
and sections imparting instruction
through the medium of Bengali was
2,213 and 4 respectively. The number
of students and teachers was 1,80,987
and 4484 respectively. At the secon-
dary stage the number of schools im-
parting instruction through the me-
dium of Bengali was 582 and the
number of studentg receiving instruc-
tion through this medium was
1,19,179. The overall strength of tea-
chers was 4,863.

The quesflon of the medium of ins-
truction in the University is an alto-
gether different matter. The Univer-
sity Education Commission of 1948-49
considered this matter. They consi-
dered that both from the point of
view of education and general welfare
of a demovcratic country 1t was assen-
tial that study should be through the
regional languages for that would
enable the students to enrich their
literature and to develop their cul-
ture. They, however, thought for the
time being it was desirable that the
University should have the option to
use the federal language as the
medium of instruction either for some
subjects or for all the subjects. In
case of regions having pockets of
linguistic minorities, the Commission
considered that the right policy to
follow was to unreservedly allow the
use of the mother-tongue for basic
educaticn and if the numbers are
adequate for secondary education also,
introducing the regional language
gradually in the upper grades at the
school and make it the medium of
instruction at the university stage.

So, the national policy is well defin-
ed. The Constitution gives the right
to the linguistic minorities in the
matter of education. Articles 29 and
30 inter alia provide that anv section
of the citizen residing in the terri-
tory of India or any part thereof.
having a distinct language, should
have the right to establish and ad-

minister the educational institutions
of their choice. No State can deny
these rights to the linguistic minori-
ties. However, in the larger national
interest, linguistic minorities should.
while preserving their language and
script. make integrated efforts for
achieving all round progress of the
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State. It is in the fitness of things
that the linguistic minorities also come
into the mainstream of the State’s life
and begin to learn the State language,
so that they will not remain back-
ward in respect ¢f recruitment to the
services or any other facilities that
the State might provide.
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Various points have been made and
Mr. Banarsi Das, one of the promi-
nent members of the Congress (O)
party, spoke about the facilities for
the Urdu-speaking people in U.P. The
facts have been given in the Twelfth
Report. The facilities which are given
to the Urdu language have already
been mentioned in the Commissioner’s
Report. However, the State Govern-
ment of UP. have taken several mea-
sures for providing education facili-
ties at both the primary and secon-
dary stages and also administrative
facilities. The U.P. Government have
accepted to implement fully the
National Policy of providing an Urdu
teacher in every school where ten
pupils in a class or 40 pupils in the
school are dJdesirous of learning
through the medium of Urdu. They
are making special efforts to over-
come the shortage of teachers. They
have set up a Board of Urdu Studies
for advising on the syllabus and text-
books for classes I to VIII. They have
appointed a Deputy Director (Urdu)
for ensuring implementation of educa-
tional safeguards. Arrangements also
are being made that in districts where
a substantial population of Urdu-
speaking people live, at least in one
degree college arrangements for Urdu
teaching are made. They have also
set up an Urdu Academy. The func-
tions of the Academv inter alia are
to assist in the publishing of text-
books. giving cash awards to Urdu
writers of good books written on
literature, science and art and those
which promote national integration
and communal harmonv, giving of
srants to public libraries for purchas-
ing useful Urdu hooks. Steps have
also been taken for enforcing proper
maintenance of advance registers in
all the primarvy schools. The admis-
sion form hac been revised =0 as to
enable a gstudent to indicate the medi-
um through which he or she wants to
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study These are some of the facili-
f1es which have been provided 1n
U P, where therc were some com-
plamnts previously from the lingwstic
minorities How ever, Shr1 Banars: Das
at the same time drew the attention
of the House to the Aligarh University
Bill which was passed this year Of
course it was not quite relevant to
the present 1ssue becaiuse we are now
discussing the Repori of the Linguis-
tic Commaissioner However 1t may be
because the election, will be {forth-
coming very soon m UP and he
wanted to placate some elements on
this ground He expressed sympathy
as 1f the Ahgarh University has been
a minority imstitution and that thewr
right has been taken away by the
Government by unfair means But I
might state for the information of
Shri Banarsi Das and his colleagues
that 1t had never existed after 1951 as
a minority institution I do not know
what Shri Banarsi Das meant by cal-
ling 1t as a munority institution Was
1t managed by Muslims alone so that
he calls 1t a mmnority mstitution? It
has never been so at least after the
1951 Act Is 1t that only Mushms
are being given education in the Ali-
garh University? It has never been so
Even from the inception of the Al-
garh University 1t has never been
solely for the Muslim students How
then can 1t be called a minority insti~
tution? There has been the decision
of the Supreme Court as well The
mmtention of the Government in bring-
mg this new legislation was to raise
the standard of the Aligarh University
to the level of other Universities so
that the students who come out of
those colleges will not lag behind 1n
the recruitment to the various ser-
vices That was exactly what the Go-
vernment had 1n its rind, and unless
the Act was passed and some control
was vested in the Government, that
standard could not be reached It 1s
not with any view to snatching away
any 11ght belonging to the minorities
that the Act was brought into force
But 1t was to strengthen the standard
or to improve the stendard of the
students and the university, for the
betterment of the student community,
that this step had been taken I fail
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to undarstand how this injures the
feelings of the minorities Of course
1t may be that some communal ele-
ments here and there may make much
of the Act 1tself, but they do so as
otherwise the communal organisations
cannct survive They will find some
food somizwhere as 1f something has
befallen the Muslim commumty and
the Government 1s taking away some
of their valuable rights T would ap-
peal to the Members to view this with
this angle, and we have not taken any
right that existed before We have
retained everything It has been made
more democratic and students are
now allowed to take more active role
1 the activities of the university, and
there will be more such opportuni-
tieg for them to develop their culture,
to develop their language and to de-
velop other extra-curricular activi-
ties I hope the people at large and
the students 1n particular will under-
stand this, and 1f there 1s anything
wanting the Central Government
will not be found wanting to improve
the Act 1f 1t 1s so required in the
interests of the university as a whole.

The other points that were raised
by Mr Prasad and others were about
the Hindi language I do not think 1t
15 very relevant They also went to
the extent of condemning those per-
sons who spoke in English T am sorry
I cannot make a speech 1n the Hind:
language though I can understand
when others speak imn Hindi But any-
wav I felt prompted that I should
speak 1n my own language the
Kannada language, when I heard Mr.
Banars: Das and Mr Prasad and
many advocates of the Hindi langu-
age that we should speak 1n our own
language If T speak In my own
Kannada language most of the Mem-
bers will go away bacause they can-
not understand anything of 1t It 1s
only with a view to making myself
clear that 1 have to use the Enghsh
language True that Hind: 1s the
national language We have taken 1t
as the national language It must be
spread and all must learn 1t, and I
hope that the day will not be far
off when English will have to give
way to Hindi But let us not make
haste in that It 1s only that haste
against which some of the States
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react adversely. If we go cautiously
and slowly, we are sure to succeed.
We have already accepted Hindi as
the national language and that will
be the only link language throughout
the country. English, for the time
being, we will have to adopt for some
time at least because English has
been used in some parts of this coun-
try. It is also an international language
wherein we can acquire some know-
ledge about science and technology
and other spheres. Though we may
not use it as the national language,
still English cannot be ignored be-
case there we find a good literature
and books on science and technology
which we cannot afford to ignore.

When the last repor{ was discussed,
some points were made abcut streng-
thening of the office of the Linguistic
Commissioner and that was thought
to be the only way for getting these
things done more effectively. So a
decision has already been taken in that
line and I might inform the House
that five regional offices of the Assis-
tant Commissioner for Linguistic
Minorities would be established with
a complement of staff under them
and the location of these offces will
be at Allahabad, Calcutta, Bombay,
Madras and Chandigarh. So this de-
cision has already been taken. And
with regard to the facilities for the
linguistic minorities, in accordance
with the scheme and the constitution-
al safeguards, they are periodically
reviewed by this Ministry also. When-
ever the Office of the Commissioner
for Linguistic Minorities brings to our
notice grievances of the linguistic
minorities, the Home Ministry also
takes up those matters with the State
Governments and sees that redress
is given to them. I might say that
the Home Ministry and the Office of
the Commissioner for Linguistic Mino-
rities have done a very good jcb in
persuading the State Governments to
look into the grievances and now the
1complaints are becoming less and
ess.

In the last, my appeal to the Mem-
bers of this House about the Assamese
problem is this. T might say that
some Members have given wrong
figures about the damage done and
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about the loss of life in that area and
according to the information avail-
able with us, 31 persons were killed
during the disturbances. Of these,
3 are reported to have died as a re-
sult of police firing and 18 due to riots
and arson. In respect of the remain-
g 10, the precise circumstances of
death are being ascertained. 760 per-
sons received injuries including 126
police and other personnel on duty.
Mr. Choudhury has stated that more
than one hundred people have lost
their lives and a whole village near
Dulia Jan has been wiped out. This
is a most exaggerated statement and
such an exaggerated statement will
not do any gcod and it may incite
the feelings of some other members
somewhere else: it may have reaction
also. I would appeal to Members to
refrain themselves from making such
exaggerated statements. Otherwise,
the situation may flare up and it may
go out of control of everybody. As
representatives of the people I would
reguest vou all—because this House
censists of prominent members from
almost all the States—and through
you. I would request the people of
that area to remain calm because the
situation is now under control and
the leaders are finding a way out to
solve this language problem. Very
recently-——vou have also known Mr.
Mirdha and Mr Om Mehta and other
leaders had gone there to study the
situation, and the Prime Minister
also visited Assam to study the prob-
lem and every effort is being made
to solve this problem.

I would only request you all to
help sclve this problem by asking
the people to remain calm because
such matters cannot be solved by vio-
lence and violence will bring in more
violence and more misery. Mr. Sar-
desal also pointed out that such inci-
dents do nct occur only because of
some students, it is due fo wvarious
factors. Some unsocial elements will
be there; some people who are wor-
ried about unemployment will also
be there.

Some people who may be affected
by the price rise also will be joining
such trouble. There might have been
various factors. But we would like
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to caution them that such viclence
would not do any good either to the
students or to the country. They
should understand that it is only
thrcugh peaceful negotiations and set-
tlement that we can go ahead. I
would request Members to help the
Government in this respect.

MR. DEPUTY CHAIRMAN: I
think there is hardly any time to
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take up the motion. So we will ad-
journ the House. I am afraid we may
have to sit longer tomorrow, till six
o’clock. The House adjourns till
eleven o’clock tomorrow.

The House then adjourned
at forty-five minutes past four
of the clock till eleven of the
clock on Wednesday, the 15th
November, 1972,



